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Some Hon. Members: Yes.

The cut motion wais, by leave,
withdrawn.

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 2,90,000 be granted to the
President to ccmplete the sum
necagsary to deafray the charges
which will come in cours2 of pay-
ment during the year ending the
31st day of March, 1954, in raspzct
¢f Demand No. 108 relating to the
Danartment of Parliamentary
Affairs”

The moticn wis adopted.

17.18 hry,

MINISTRY OoF FINANCE

Mr. Speaker: The House wiil now
take up discusyen and wvoling on
D>mands No3. 24 to 40 and 119 to 126
relating to the Ministry of Finance.

Hon. Members dasirous of moving
‘their cut motions may send slips to
the Table with‘n 15 minutes indicat-
ing which of the cut motions they
would l'ke to move.

Demanp No. 24—DMINISTRY or FINANCE

Mr. Spe=aker: Motion moved:

“That a sum not exceeding
Rs, 1,71,76,000 bz granted to the
President ‘o complete the sum
necessary to defray the chasges
wh'eth will eome in course of pay-
ment during the year ending the
31st dav of March, 1954. in respect
of ‘Ministry of Firance”

Demanpd No, 25—CusroMs
Mr. Sp=aker: Motion moved:

“Th=t a sum not exceeding
Rz 38283000 be granted to the
President to complete the sum
necessatv t>»  defray the charges
which will come in course of pay-
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ment during the year ending the
315t day of March, 1964, in res-
pect of “Customs’.”

Demanp No, 26—Unron Excize DuTies
Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs3. 9,65,56,000 be granted to the
President to completz the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
21s. dav of March, 1964, in res-

peet of ‘Unicn Excise Duties',

Demanp No. 27—Taxes on Inconus
1ucLupiNG CorrozaTioN TAX EIC.

Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs. 6,30,95000 bz granted to the
President to complete the sum ne-
cassary to defray the charges
which will eome in ¢ urse of pay-
ment during the year ending the
315t day of March, 1964, in re-nect
of ‘Taxe; on Income including
Corporation Tax, etc.' "

Demanp No. 28—Stamrs
Mr, Spcaker: Motion moved:

“That a sum not exceeding
Rs. 2,79,16,000 b2 gran'ed t> the
Prasident to complete the sum
n2cessary to defray the charges
which wi'l come in course of pay-
ment during the year end'ng the
31st day of March, 1964, in respoct
of ‘Stamps".”

Demany No. 29—Avpnrr

Mr. Spraker: Motion moved:

“Thit a sum not exceeding
Rs, 12,01,83.000 be granted to ths
President to complete the sum
necessary to defray the chargcs
which will ¢ me in edurse of pay=-
ment during the year ending the
315t dav of March, 1964, in respect
of ‘Audit'”
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Pemanp No. 30—CURRENCY AND

President to comple’es the sum
necessary to defray the charges

ComiAce
Mr. Speaker: Motion moved:

“That & Rum not exceeding
Re. 353,56,000 be granted to the
President to complete the sum
necessary ‘o defray the charges
which will came in courss of pay-
mant during the year ending the
3ist day of March, 1954, in Tes-

pect of ‘Currency and Coinage’.
Demannp No, 31—Mve

Mr. Spraker: Moation moved:

“That a sum not exceeding
Rs. 2,31,45,000 b> granted t» the
Preaident to complete the swn
necessary to defray the charges
which will eome in course of piy-
ment during the year ending the
31st day of March, 1964, in res-
pect of "Mint".”

Demanp Yo. 32—Korsr Cown Mo

Mr. Spraker: Motion moved:
“That a sum not exceeding
Re, 5.11,63,000 bz grants? to the
Prazident to complete ths sum
necessary to defray the charges
wh'ch will come in course of pay-
ment during the year ending the
31st day of March, 1964, i respect
pect of Kolar Gold Mines'.”

Devtann Mo, 33—PeEYSIONs AND OTHER

RrrmrevENT BENEFTTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 44373,000 be granted to the
Prezident t> ¢ molete 'he =sum
n~c23sary to defray th: charges
which will come in course of pav=
ment during the year ending the
315t dav of March, 1964. in resoect
cf Pone‘ons and other Retirement
benefits’.”

Demanp No. 34 _TERPITOTIAL  AND

Porrricar Pevsions

Mr. Sp=aker: Motion moved:

“Th~t a som rot exceeding
Rs, 21,01,000 be granted to the

Denvaxn No.

wh'ch will eome in course of pay-
ment curng the year ending the
31st day of March, 1934, in respoet
of ‘Tecritorial and Political Pen-

sions’,

Demaxp No. 35—Oprom
Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. 53,30,000 be granted t>» the
Presidsnt t>» completz- th2 sum
necessiry ‘p defray th= charges
which will come in course of pay-
ment during th> yeir end'ng the
31st day of March, 1954, in respzct
of ‘Cpium’.”

35—0OTtAm RevENUE
ExPEXDITURE OF THE MINISTRY OF
FINANCE

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. B0,6837,000 bz grantad to the
President to completz th> sum
necessary to defray the charges
which will come in course of pay-
ment during th2 year ending the
31st day of March, 1964, in respact
of ‘Other Ravenue Expenditure of

the Mnistry of Finance'.

Denmaxp No. 37T—Pranvivg
ConmIssioN

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rz 87,2900 ba granted to tae
President to ¢ mplete the sum
necessary to  defray the charges
which will eome in course of pay=
ment during th> year ending the
31st day of March, 1954. in res-
pect of Planning Commission’.”

Denvann  No. 33-—Gnnm3-m-nm biod

STATES
Mr. Spzaker: Motion moved:

“Th-t a e=m not ex-~eeding
Rs. 1.40 58,04 000 be eranted to the
President to complete the sum
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[Mr. Speaker]

necessary to defray the charges
wh'ch will come in courze cf pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Grants-in-aid to States'.”

AND STATE GOVERNMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,99,000 be granied to tho
President to c mplete th: sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st diy of March, 1964, in res-
pect of ‘Miscellansous Adjust-
men's between the Central and
State Governmen s'."

DEMAND No.
PAYMENTS

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. 8,74000 be granted 1o the
Pres'dent to complete the sum
necessaty to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Pre-partition Paymen s'”

Demaxp No, 119—CarrTaL OUuTLAY ON

THE INDIA SECURITY PRES3
Mr. Spraker: Motion moved.

“That a sum not exceeding
Rs. 17,03,000 bz granted to ihe
Pres.dent to c mnplete the sum
necessary  to defray the charges
which will come in course of pav-
ment during the yeor end'ng the
31st day of March, 1964, in respect
of ‘Capital Oulay on the India
Security Press".”

Demanp No. 120—Caprr*rL OUTLAY ON

CurreNcY AND COINACE
Mr. Spzaker: Motion moved:

“That & sum not exceeding
Rs. 13,15,23,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Mzrch, 1964, in respect
of ‘Canital Outlay on Currency
and Coinagz'."

Dentanp No, 121—CaprTaL OUTLAY ON

MmiTs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,98,000 be granied to the
President to ¢ mplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Capital Outlay on Mints""

Demanp No. 122—CaprTan QUTLAY ON

Korar Goro MINVES
Mr. Sp:aker: Motion moved:

“That a sum not exceeding
Rs. 3,29,38,000 b2 granted ty the
President ‘o complete the sum
necessary to dzfray the charges
which will coms in course of pay-
ment durng the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay on Kolar
Gold Mines'."

oF PENIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 97,07,000 be granted to tho
President t) complete thz sum
necessary to defray ‘he charges
.which will come in course of pay-

-ment during the year endng the

31st day of March, 1964, in res-
pect of ‘Commuted Value of Pen-

sions'”

Demanp No. 124—OTHER CaPrTAL OUT-

LAY OF THE MINISTRY OF FINANCE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Ra. 50,00,21,000 b= granted to the

123—CommvuTED VALUB
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President to complete the sum
necessary to defray thz charges
which w1l come in course of pay-
ment during the yoar ending he
31st day of March, 1934, in respect
of *Other Capital Cutlay of th2
Ministry of Finance'.”

DemAND No. 125—-CaprraL OUTLAY ON
GRANTS TO STATES FOoR DEVELOPMENT

Mr. Bp:aker: Motion moved:

“That a sum not exceeding
Rs. 22,53,01,000 be grantad to the
President t, complete the sum
necessary to defray the charg.s
which will come in course of pay-
mnent during the year end ng the
31st day of March, 1934, in res-
pact of ‘Canital Outlay on Grants
to Statas for Development’.”

DEMAND No. 126—LoAxs AND
ADVANCES BY THE CENTRAL GOVERNMENT

Mr. Sp:aker: Motion moved:

“That a sum not exceeding
Rs. 1,54,9943,000 bz granted lo
the President to comnlete the sum
necessiry to defray the charges
which will come in course of Day-
m2n' during the year ending the
31st day of March, 1974, in respect
of Loans and Advances by the
Central Government.”

W-uld th: hon. Minister likz to
introduce the subject?

The Minister of Finince (Shri
Morarji Desai): I should like to make
an announcement of the decisions
taken on the various suggestion; maae
by hon. Members on the budget.

Sir, when replying to the general
debate on the Budget, 1 had said that
the many use’ul gnd constructive sug-
gestions which had been made by
Hon'ble Members will be most care=
fully considered by Governm-nt. Our
study is now comp'ete and 1T am
anxious not to Jose any time in p'acing
our conclusions before this House,

CHAITRA 28, 1885 (SAKA)
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My financial proposals for 1963-64
are befcre this House in the shape of
three Bil's. I shall deal first with the
Finance B.ll. Concern has bsen ex-
pressed by all sections of the House—a
concern whi h I might say Govern=
ment fully share—over thz fast that
the increase in duties on kerosene i3
going to impose a burden on the
poorest sactions of thz communi.y..
I have already explained why both on
considerations cf revenue and fore:gn
exchangz, an increass in the levies on
keroszne i3 absolutely necessiry.
However, I am anxious to do the ut-
mast to give relief in this s2-tor and
I propose to reducs the increase in
duty on inferior kerosen= by about IO
per cent and that on superior keroszns
by about 20 per cent. This would
mean a sacrifice of revenue o the orler
of Rs 11 crores—bzyond which I am
afraid, I cannct go—and m:an a re-
duzt'on cf Rs 54 p=r kilo I'tre of in-
ferior kerosene and Rs. 27 per kilo-
litre of superior kerosene. In t2rmz
of bottles of kerosene, this will amouit
to a redu tion of 4 Naye Paise and 2
Naye Paise respectively.

Turming to direct tavation, I proposa
that the limii which the Financ: Bill
s2eks to imnos2 on salaries to be ad-
mitted as exnenses for the purposes
of the Income-tax Act should not ap-
ply to non-Indians. Forzienzrs who
are emploved in h's country, whether
in the public sector or ia th2 private
scctor, are, as a ruie, engaged in jobs
for whi h our own nationals are not
available in reauisite numbzars. Soma
foreigners have also to be n~cessarily
engaged in companies in which ‘orzign
capital is invest:d, thougzh the Com-
merc2 and Industry Minis ry kecps a
watch over such employment to see
that all such companies follow a pro-
gresz've policy of Indianisation. In re=-
cognition of the importance of the
services rendered by foreigners zer-
ving in India, fore'gn technicians have
even been exempted from the pay-
ment of income-tax for certain perinds
under certain conditions. The limi«
tation of Rs. 5.070 per month proposed
in the Finance Bill is intended to res-
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train z tendency towards what in a
poor couatry like Iniia must b2 ca.l:d
ex ravagance in the matter of saiaries
for the corporate scctor. We  must,
however, re.ognise that a foreigner
can only come to s2rve here on sila-
ries ani emolums2nts comparable to
what he would expec, to earn els2-
wheare and he has also to bzar some
extrg expanditure in living away from
homez. It is for these reasons that, as
I have said, I wouid pronose to ecx-
empt payments to foreignzrs from the
Rs. 5,000 a moath lim:it. Th2 woaly
cthzr change I would propeos2 ia diruet
taxation is to reduce the surcha ge cn
income-tax leviable o1 registzred fi ms
frcm 20 per cont to 10 per cent in the

casz of professional firms.

I now turn to the Compulsory De-
pos.t Bill and Super-Pronts Tax Bill.

Shri ifari Vishnu Kamath (Hoshan-
gabad): Sir, I am sorry to iaterrupt
the hon. Finanze Minister. But when
you askad him whether h2 would like
to make a staement I thought we
would have something abouat th2
Finance Ministry, about the Damands
relating to the Finance Minisiry and
not th+ Financ~ Eill and the Compul-
sory Da=posit Bill. That would come
day after tomorrow,

Mr. Sp-aker: That would facilitats
us because hon. Members can send in
their amendmen's. Thz Finance

¢ Minister also has to send in h's amend-
i ments,

: Shri Morarji Desal: I have also to
send in mv am>ndments. Instead of
expozing thes2 things through amend-
ments 1 thought 1T would bettr come
to the House and give a revort. [
have. therefore, preceded this with a
rcmark that this is what I am try‘ng
to do. 1 did not sav I was in‘roducing
the Demands relating to the Ministry
of Finance,

Both these Bills interiect ideas
which are admittedly unorthodox. In
dealing with the challenge posed by
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the Emergency at a time when our
resources were already heavily ecom-
miited to development, I f=It the need
to depart from conventional mathods
of increasing savings and taxing the
corporate sector, I have delib_rately
emoodied my ideas in s@paratz Bills,
which are distin:t from the Finance
Bill, so that they can ha> considared by
the House, now and in future, as
measure;  which are id:ntifiably
differznt from our gensral policies and
laws governing savings and profi's.
How long thase nrovosa's will remain

.as a part of the law of th2 land and

in wnat shapz, are clearly not matters
on which I, or the Governmant, or this
llousz need form any judement at
this stage. All that I would say is,
that if, as some critics have suggested,
the eff=ct of the Compu'sary Deposit
Scheme is to dry up the flow of valun-
tary savings s2 that total savings in
th: community go down rather than
go up, or if the effect of the Supsre
Profits Tax is to relard davelopmant
and the growth of the corporate sector,
which is a surer sourze of revenus
than an increase i1 the ratz of tixa-
tion on it, then nei.her of the measuras
would be justified and I would b2 the
first person to ask the House to repeal
these new nrovisions.

At the same tims, T fully share
the view that belore these Bi'ls are
pasied into law, we should ensure
their improvement to the max mum
possib’e extent, so as to maks their
administration simpler and to avcil
any undesirable cons:guences. I have
been in close consultation with the
State Governments regard'ng the
Compu’sory Deposit Scheme, As a
result of the analys’s made, 1 pro-
pose to introduce a few am-nim-n's.
For the 1and revenue naving ¢ ass,
having regard to their general
pove-~tv, as well as the prob’ems nf
administration, it would be advis"b'e
to rive an exemption to all tho-e
whose land revenue liahi''tv j¢ )~s%
than Rz 5 ner annum  S'milarlv. fer
the categorv of nersons liah'e to t~xew
on professions whose income is nst yet



;081

large enough to bring them within
income-tax range, on further consu.ta-
tion with the S.ate Governm:nts, I
fee! it would be best to om.t this par-
ticuiar calegury from the Compu._ory
Deposit  Schemz. Turning to the
salaried classes who gre not in the in-
come-tax payinz ecategory, we moust
makz a distinction between these who
are already saving a good p:oport.on
o! their earninzs and thoss who are
not. Acco'd'ngly, I feel that where
an emp.oyee whose income from salary
is Rs. 1500 or more per annum, but
below the income-tax leve’, is a ready
saving 11 per c2nt or more of his in-
come by contributiong to provident
fund, lile insurance premia, or to 10
ani 15-yesr Cumu'ative T me Depa-
s'ts, no further liability to Compual-
s0-y Deposit should arise. Finaly, so
far as urban preperty-owners are
concerned, if they are a'ready paying
tax on income, in which their income
from the urban proparty woud anv-
how ba included, they need not mak?2
a separate deposit under the Compul-
sory Dope:zit Scheme. I am  unabls,
howeve-, to make any change in the
Compulsory D=posit Scheme insofar
as it r2lates to peop’e who are subje-t
to income-tax. As the House wi'l
have noticed, what is real'y intendsd
in the case af income-tax payers iz a
general ‘ncrease in parsonal taxali'n,
and the option to pay a part of this
increase in the shape of a deposit
which will be retu-ned. is itse’f meant
to b2 a measure of relicf from which
no further re'ief is possib’e. In or’er
to avo'd unnecessary hardsh’p, I a'so
propose to talke necessiry powers to
a'low premature repavments in su't-
able cases, such a3 to fo-eigners in the
event of their leaving 1India finally.

During the Budget Debate, many
Hon'b's Members have made va'uable
suzeestiong regarding the S-per-Pro-
fits Tax Bill. One of the point: a Inrege
number of Members had. emphasized
wa3 the importance of ensur’ne that
the corporate sector is not deprived of
resou=cex necessiry for new deve'-p-
ment. a« we'] as for m~eting rommitt~d
eobligations, such as debt repayments.

Demands CHAITRA 28, 1885 (SAKA)
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To take care of this need, I propose
to ailow ag a deducidon trom p.o.is
chirgeable to Suaper-Pronois 1ux a
sum equal to 10 per ca2nt o. the to.al
incom: beiore payment of any tax.
While for the assessment year 1963-
64 which re.ates to income to com-
panies n the preceding year to=
which, in many insiancey, the accou..s
may already have been closed, no eon-
ditions wil] be imposed, for th= ful.re,
this deduciion will only be permi.ted
if the amount is ut'lised for the re-
payment of debis, creation of addi-
tiona] fixed assets, paying przference
dividends in excess ol § per cant, or
credited to a reserve which cannct b2
us2d for any pu'pose, exzept those
to which I have just referred, for a
period of 5 years. In the case of
Electric Suppy Compan’es wh ch are
subiect to restrictions regarding bui'd-
ing up of reserves, the requrement
that a reserve account should b=
created will not be applied. In the
cisz of Bank: whare the process of
reszrve buiiding i3 reguated and
dirested by the Reserve Bank, I p o-
pose to allow deduction from the
chargeab’e profits the whole of the
amountsy cred’ted to reserves, statutory
or othe-wiss provided the Reserve
Bank certifisg the amounts to be rei-
gonab'e and further, the amounts do
not exceed the maximum of the
amounts credited to such reserves in
any of the preceding three years. I
a'so propose to exsmpt from the
Supar-Profits Tax such items of in-
come as Nnow eNjoy an exemptiion from
income-tax and/or supe- tax, for ex-
ample, the amount of incomse of new
iniustria] wundertak'ngs and hole’s
whith qualifies for rebate under Sez-
tiony 84 and 101 of the Income-lax
Act. donations to charities and the
National D-dence Fund tp the ext-nt
thoy are e’izible for Income-tax relief
undzr Section 88 of ths Income-tax
Act. The amount of tax sav>d on ac-
count of the re'"efs provided in resrect
of export profits and manufactu-e-s’
sa'es for export will a’so be allowed
to be dedu~ted he®ore chargeable p-o-
fits are determined. T have a'so c-m2
to the conc'usirn that it would he de-
sirable to exclude dividends, royallies,
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interest on foreign loans and fees paid
to non-residents for technical services
from the scope of Super-Profits Tax.
1 alsa intend to provide relief for com-
paratively smaller companies which
do not have a large capita) or reserves
by allowing a minimum dedu:tion of
Rs 50,000 even in cases where this
amount is higher than 6 per cent of
capital plus reserves. Finally, I
should make it clear that the develop-
ment rebate will be a part of the re-
serves to be added to the capital base.

The wvarious changes, which I have
outlined briefly and in general terms
in my statement, will come before this
House in the shape of formal amend-
ments to the particulars Bills when
they are taken up for detailed consi-
deration. Some minor and procedural
points, ove- which I do not propos:
to take the time of the House at this
juncture, will aiso be included, Mean-
whi'e, so far as the concession relat-
ing to kerosene °s concerned, since it
can be given effect to by a notitica-
tion immediately, the necessary noti-
fi-ation is being issued in a Gaze.le of
India Extraordinary today so as not
to delay the relief for a day longer
than ‘s necessary.

The changes I have proposed will
mean, asg | said earlier, a loss in re-
venue of Rs. 11 crores gn account of
kerosene of which Rs. 7 crores wi.l b2
in Customs revenue and Rs. 4 crores
in Centra] Excises. I had car ier
taken credit for Rs 25 crores on ace
count of Supe:-Profits Tax. Many
different estimates of the like'y yield
from th's tax have been put forward.

Some of these estimates do not vary h

widely from the figure 1 had ind'cat-
ed in my Budget Speech. The House
will appreciate that it is not easy to
estimate the yield from a new tax of
this type with any degree cof precision
and 1 mvself had sa‘a last month that
the »mount ecou'd we'l! he Rs. 37 or
Rs. 35 crores, I have tried to make a
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further review of the calculations on
the basis of the best available data and
after taking into account the effect of
the changes 1 have just indicated, I
would place the revised figure for the
net yield from the Super-Profits Tax
at Rs. 20 crores. This means a reduc-
tion of Rs, 5 crores in the original
estimate. The net effect of toese
changes, after excluding the redue-
tion of Rs. 80 lakhs in the States'
share of excise revenue, wiil be tg in-
crease the budgeted revenue defic.t of
Rs. 77 lakhs to Rs. 15.97 crores.

It is difficult to make an estimate of
the collections from the Compu.socy
Siv'ngs Scheme, I had earlier indi-
cated that the total collections, on an
approximate basis, would be of the
order of Rs, 65 to 70 crores. Of these
Rs, 40 crores were assumed to acerue
to the Centre, on the presumption that
the deposits from persons li"b'e for
payment of land revenue and property
taxes would be shared equally bet-
ween the Centre and the States and
that the rest of the deposits will ac-
crus exclusively to the Centre Wih
a view to simplify the sharing arrange-
ments, it has been dec'ded to let the
States retain in full the collectizns
made by them from land revenue
pavess, while the deposits made by al
other categories will accrue to the
Centre. As a resu't of the changes
proposed in the Compu'sory Savings
Scheme, the total collections are not
now likely to exceed Rs. 60 crores of
which the States are exrcected 1o get
Rs. 35 crores and the Centre Rs. 25
crores. Taking into actount the ‘n-
crease in the revenue deficit of Rs.
1520 crores and the drop of Rs 13
erores in the Centre’ share of compl-
sory savin?s_ the budgeted overall g°p
of Rs 151 crores will now increase to
Rs 181 crores 1 have howeve= eve-y
hap= tha+ th-oush further efTorts to
improve the gathering of our re-
fources and with all round seonom’es
in exnenditure, the u'tim-~te gap
would be lower than th's figure.

£hel Tvei (Dehra Dun): What about
hooka tobacco?



320835 Demands
Shri Morarji Desai: That siands as
tt is.

Mr. Speaker: Now we take up the
Finance Ministiry's Demands We
thought, we would devote six hours
to it out of which we will hava five
hours tomorrow. Can we sit half an
hour tmore today, that is, upto half past
six o'clock? If we do not sit for haif
-an hour more today, hon. Members
will have to be content with 5} hours.

Shri Hari Vishnu EKamath: I might
again regquest, Sir, that the guillotine
may be applied at 530 tomorrow
instead of at 5 o'clock. That can be
done.

Mr, Bpsaker: That should not be
repeated over and over again, A
sovcreign should not be whimsical,

Shri Harl Vishnn Kamath: I submit
with all due respect that if a sovere-
ign is not able to modify or change
its own decision then it detracts frem
sovereignty. A sovereign body must
be able to revise its own decisions,

Mr, Bp=aker: It should not be. Once
it takes decisions after careful con-
sideration, it should stick to them
elss. It would be advisable to sit half
&n hour late and complete 6 hours.
8Shri Prabhat Kar.

Shri Prabhat Kar (Hooghly): Sir, I
might speak {omorrow,

Shri Morarji Desai: Sir, may I in-
form the hon. Members that the copies
of thiz will be awailable for distri-
bution to them. I have szen {o that.

Mr. Speaker; The hon. Member

wan!s to spzak tomorrow?

Shri Prabhat Kar: Sir, I thought
after the announcement made by the
Finince Minister, the House would
adjourn..., :

Mr. Spoaker: Is there any  hen.
M=>mber who wants 10 speak today?
Those who want to sperk today, I
would give them the chance, Nobody
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wants to speak at this moment? Then,
thers would be only five hours left
tomorrow, if we want to conciude it
by 17.00 hrs tomorrow.

If there are hon, Members from the
Congress side who are prepared to
speak now, I am prepared to give
them the chance ncw.

Shri Achal Singh rose—

Shrimati Lakshmikanthamma rose-

Mr, Speaker: Shri Achal Singh.

Shrimati Laks'm kanthaimma (Kha-
mmam): Mr, Speaker, Sir, ...

Mr. Speaker: I wonder how both
could be confused, one fir the other.
1 hag called Shri Achal Singh. Next
I while call her also.

=€t mwy | (W) 0 9w
galzE, WA (Aaer %1 fewigy

Ay fowy fraes v 9UeTC

T FTMETL F a6 wwar g1 foadr

T & gAe gidr 8, 48 WEAT

fRiTel & arr gy & Wi S @at

gar @, 53 AT fRiAgT ¥ O @

fear smar 1

17-33 hrs,
[Mgr. Depury-SpeaReEr in the Chair]

| FEeY AT dwdT €7 1) Tw § fag

EEATHE a1 Hammar fAEaaR g
FEATGE 9AE Al agd waEs g |
FrEATAS & g AT add ¥ gy
§, 3 § wezrs, ANEY, 999 Wi

TH G & fFari &) SswA &
FRITT &7 SaLnTaT grar g | 5
€T gl TwAl S § @) wawr §
STAT H TIATEIE #< HIC FIF F
a® ¥ &9 wtl

g7 5z 2@ § fF FO7 {ooe
Tr {soo wAlE ¥TGT {5 I-¢Y H &
fFe sma &1 g "X W87 k%o FATY
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[ w3a Tag]

1T A F4Y 3 IR F17 FOy <y St
F AT qq FT T 3 A 93 A9W
e NETET I FLITA
ads Y @i FL Ay IrenT A
STTWTUA A6 A T] frsmay
QI 2 fr T & w77 &1 &5 ITANT
A3 AT B AT W AT /T @
I TAY I AT AT I Ty S A
G 0T ) AT ST WL W AF
YD QY TE LA I g a
IIT ST FY A QT g A
g g fraddsm
11 @l T WET gETAG R @,
T 55 T AT &1 73 A
RN 2 fie g WY ST 3T T
&rs 13 o @9 A FEr war g
tafeg a3 waws ¢ 5 gu s e
AT G T F € F I FTQ § ITH
XX a5E 4 FATT F1 foad i s
%I wam 9 aged g1 )

faor v wgieg ¥ Y Y% *Y
TY F AY T ANQ £ F (ENY W
W5 o T 34 fF 94§ Anaad 3
w9 (qEwad FF 0F q@0 g
frqr W) XF @RS ST THEAT FA 7R
ta * g #33 ¥ fag gak feda
& @ 1 W F w1 aq A A
wiuw ag 747 1 g gt feRT 9T 00
F3i% T & VAT @9 glar a7 92 %
foda 9X ®OT coy HL§ W @d
& | o€ AT ¢ 5 G B AT
o7 sfa® &F /M §§ | NAT B W
ara %; fawaaa =i ¢ (@ wi 2xa sy
T FifF 9g gg wTad ¢ (% qg @i 1
walwe 7wy ST R § 7 & A
g & wrfax st arpyfa € o 3
g ¥ WMy Ay § AEFA WER A
Wi wna s @@ g e a9
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g9 ¥ a7 f&ar s Ima oRraifa-
FA WR a7 & yAfad ai% @ @9
frm smmafy iy ar s a0
x3|T § g7 w1 fagwedr aikga
faiq &7 ¥ =7 WawE FAT NEDN
glagseR @i fragglFaca
qE W FLAT G B [F TR
femédz & w97 &9 fwar g Wi
garard; 3l g 1 wr oW fFm
Wi §i qer f3ema € 5 & gma
FEUC AT G TEETH CE. (AL |

UGT &TQ & CARH £ F A
IaZA F7F & aear g fqawr 339
T 9T AESGF & | R A F4A
LYo U3 TIGT 15 ¢ WIT TAF w0
Wi %0 F% 7% # g A {5 fe e
£ 1 TT AR TS T A9 F7 & fag
gfag WX SO IR IS4 W1
sifed + v9F v & g3 o sgm
& gt S A S ferddes Y
f& W[aw, O ey, ar &t 9
ofes fwt ¥ 798 xwE€T &,
ga fagd: WA @ snfge Ia
wred; gwd; @ mAdE w gt
freet & 1 fasma & a7 o f qows
& g ggi WA § #I§ 1500 FLF
¥AT WA GAT & AfFT 99 wwRiaEw
veorxs Fed fedde e A x@ad
99 e 713 &7 Timwr g« & ga e
T8 IR ) A feana gm § wafF
gt 9T WA 1 9w a7 HiT I
T I9aT o7 391 $efa4 W fEm
O G1 1 g W A FT ST AT AT
a8 Feed; AT nlEdr 4, ST
wd; 49, emw gy 9, oF
fesd TIT AANE; A £7 @mFar
€ 97 ag {4 I ;U FT9 F 1€
TR A & €, @REIA SRR
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w<d 6 fF 3w af F & qg &
WIx 17w maine I A AR
i AR o F S o 1 FE
© 9ud (avdag woiFa gw @ § fr
RRco FLIE EIGT A a9 § &7
A REE R R e e I I CIERE 2 4
&7 (99T § 9= g6 F9 7 §9 %eo
wig st fawar =few oo w9%
WAET ¥ TRNET F I 2300
T TGT T gAT &, (< SHET gn
AT Y oFUaT (g &) gww &
faa o= Ag=w ¥ & fadgi s=m
f& gasl (3377 aer § ¥ o Fea
g F4ifF wrEFa qieAs g9 §
T GIT G@T § IAY FAAAT FT FIHT
T T § 1 OF ATEIT F7 IR
9 [ §, I ST A @ Akx eI
&0 & T3 9T A ITR HrIET AT R
aFT i A g wrinz
®197 sava feadz a8 T oy 0
" QA F T H agT @ gATL S s
ST @ § 993 & WA AF AFTA A0
g srax & qeA; wdmn & ags sE
f¥ g8 97 ©13 317 A aiad
SITFIT & TT T0F & AP EA T4
wfgu fawt 5 gaer s ag7 810
B9 43 TSI F I 7 aga ¥ ¥
o qgTE QI ITHF a9 39
7% § g F fag gw 3 €0 Ho
®o NN, TAFE W wEs &
T & WX ITT gHA F /. T 047 9w
§ a7 917 9aw (=t =& facar 3
faaw 5 = foF 47 9 fraar <ofzo)
I gAR QI EF FAAA ©l, IF
qgara g, al #1% 373 787 & fF 9N
T ST SAIT A EF 1 9 T fw A
WITHI AW A AIIT NIAEY T
w771 @ & F T wrww Ff 8
RTF AR S A T F ITAT BT TEN
QT 1 gA AT T 7 WY wy
§ WK 1% &iF & freds i Y 2
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T A0 S FTY. aNged g S g |
SAT F NF T A2 ¥ (A gAET ORI
W, AR ATIZC ATF G BT THT 6T
¥ oz wifgg ot w4 7 gt o=
§\3TTR GrTAC 09T 4 LT smar
AMLTTF T I g ¢ | F zrm &3ar
g % 54 1 55 5.7 o91d & anF 4
W 59 T g4 AR 441 T80 3 §93
1 &

Shrimati Lakshm'kanthamma: It wag
an unprezadentad burd:n, ro dauabt, on
the peoople, but the cirzumstances
were a'sy uaprezedentzd, and the ex-
penditure was alsp unpreceden.ed. But
after savaral days' discussions in this
Hous: and also in th2 Pariy, thae Min-
ister was kind enough—even thsugh
if he had not brought frth the nole
that he read cut just now, I think
the people would nst have said any-
thing b2cause they were prepared to
bear the burden—the Minister was
kind enough to make som= changes
ani reiuce the tax on keroazne and
other commodities,

I would 1’ke to bring to the notice
of the Housze one thing. that mo'thing
short of a sacrifice is going to win a
war. If people have scmething excess
to give, it is charity. Are we going
to win a war with charity? I do not
think we can ever d> so. Unless it
pinches the peopls, it is not a sacrifice,
and only when there is a supreme
sacrifice on the part of everybody, we
are confident of winning a war,

Wz know there were several eriti-
cisms from all sides about this increa=
sed tax burden on the p-ople, here
in this Hous» and in the other place.
When the Gold Control Rules were
braught into force, the leader of the
Swatantra party in the countrv said
that so many gd>'dsmiths have gone
out of employment. They creaied a
row on that. I would like to ask h'm
the same question: when he was Chief
Minister of Madras and was the first
to bring inta effect prohibition, did he
consider how 'many toddy tappers
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Ehrl  Yashpal Singh (Kairani):
would g3 out of employment? Did h=
over tink of thos: peope and did he
plan outl *nethods or measurss of em-
ployment for them? But I am sure
our Govarnment iz making efforls to
relieve the goldimiths of the torture
of unemp.oyment. The Gold Board
membzrs nave been going about the
whole country finding out m=2nus of
reducing the sufferings of the gold-
smiths,

There was also criticism in  this
Hecusz from the Dzputy Leader of the
Fwa'antra Group about the CD pro-
:grammes in the couniry. I can ony
say one thing to him. If at al] he
had gone to the villages and seen what
is happening there, he would not have
s1id such a thing. I do not know what
was in his mind when he condemned
the community develorment program-
me. When we go to the villages we
find that they are changing, Now we
find in the village a drinking water
we'l, a school, a community hall, a
youth club, a mahila mandal etc. It
community development was not able
to do much bzcaus2 of its own limita-
tions, at least it could create con-
s-iousness In m=n and women, self-
re’iance that they could depend ot
themse!ves, work for th>mszlves and
bring about a lot of change in the
country.

Not on'y the hon. M=mber but even
Shr1 Ranga, was saying that all this
'money was being wasied. I can un-
derstand that frcm a Momber 1'ke a
Maharaja who may grudge thiz pro-
gramms, becaus: the money goes to
the p=ople siraight instead eof going

into ms own theasury ag happened
previously.
Shri Yash Pal Singh (Kairana):

There are more Rajas in th2 Cozgress
Party.

Bhrimat! Lakshmikan‘amma: But
‘our Rajas are trusiess of the people.
‘Shri Ranga has bzen known to be a
friend of the peasants from the begin-
ning. I cannot find any excuse for his
making such a speech.
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Evea after eleven years of the im-
p.emzntution of the community deve-
lopment programeme, if I understand
arigat, only thz preleninary work is
over, and if Slate Ministers and Gov-
ernm=nts cons.der that extens.on offi-
cers shou!d be dispensed with because
it is top-nzavy administraticn, it only
shows that they could not under-
stand ihe pregramme properly.

I would like to congratulate the
Governmeni on settling the river
waters dispute in a calm manner. I
know evary State, even Andhra Pra-
dash, hais itg owpn grudges. The only
satisfatcion is that now we are allow-
ed to go ahead with the projects,
though slightly modified of course. We
could not achieve some paints, but we
have to fe=l sitisfied, and even the
Government of Andhra Pradesh ex-
pressed its satisfaction kz2eping in view
the intarests of the country as a whole.
1 hope the other States will also agree
to this and co-cperate wilh the Cen-
tral Government,

Regarding agricultural preduction,
some Ma2mbers some time back refer-
red to the quarre] at the AICC sa:sion
It was only introspection, not a quar-
rel. It is not a question whether the
Planning Minister should blame the
Agricu'turs Minlster or the Agriculture
Minister should blame the Planning
Ministar. We are not going to achisve
the agricultural targets by discusions
either in this House or elsswhere at
the nat'ona] level. Of course, discus-
sions are good, but by mere discus-
sions we are not going to achievs the
resuits. It has to bz done in the farm
at the State, district and village levels
After the inception of the Plane, suffi-
cient rasults have been  achieved.
Irrigation potential has gome up, better
se2ds have been made available to the
farmers. Fertiliser production his in-
creasad: people have also bacome ferti-
lisar minded. Boatter agricultural prae-
tices were followed and pest-control
measurss wers implemsanted. The agri-
culturist of this country, when al] this
were introduced, proved that he is
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not orthodox, He is prepared to take
to all these measures. In spite of all
these the general per capita yield has
not gone up because the quapities that
are available are very limited, How
best they could make use of the limit-
ed fertilisers available should be look-
ed irto. The concentratedq application
of all the same factors in the same
part of the land will yield better
results, Either to, there was a defect,
whether that be that of the Planning
department or the Agriculture Depart-
ment, in that one set of ten farmers,
let us say, were given fertiliser, while
another set of ten got better seeds, a
third set got better implements and a
fourth set of ten were provided with
credit. How can you expect the yield
to increase as expected? Hitherto, one
did not even enguire how one applied
the fertilisers. A farmer may put all
his fertiliser in a piece of land which
was not bunded and they would be
washed away with the soil when the
rain; come. They should see whether

the farmgper has first bunded the land. -

If these defects are removed, results
would be better and there will be no
need for one Minister to blame another.

About Defence, I feel that people are
growing more and more rifleminded.
Children's eduaction should be so ori-
ented that they should be made to
grow in that atmosphere from the be-
ginning. Text books should be of such
type as to infuse patriotism in the
minds of the people.

I shall finish in a few minutes, Sir.
Women's education should get top prio-
rity. It has been said that when a
woman is educated, the whole family
is educated. Even the Karve com-
'mittee. and the University Grants
Commission were of opinion that prio-
rity has to be given for the education
of women over that of men.
When a man is educated, he
alone is educated. When a woman is
educated, the whole family is educat-
ed. We should give more and more
facilities for women's education,

238(Ai) LSD—9,
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Mr Deputy-Speaker: According to
intimation since received from Mem-
bers, the following cut motions are
desired to be moved to Demands for
Grants relating to the Ministry of
Finance. Hon, Members may move
them subject to their being otherwise
admissible,

Cut Motion Nos. 3 to 6.

Shri Hari Vishnu Kamath: I beg to
move:

(i) “That the, Demand under
the head Ministry of Finance be
reduced by Rs. 100"

[(i) Closure of the Bank of China
and subsequent proceedings, and (ii)
need for rigorous measures to effect
economy in civil non-Plan expendi-
ture(3)].

(ii) *“That the Demand under
the head Taxes on Income includ-
ing Corporation Tax, etc. be
reduced by Rs 100.”

[Failure to take effective steps for
the recovery of huge arrears of in-
come-tax,(i)]

(iii) “That the Demand under
the head Audit be reduced by
Rs. 100.”

[Failure to introduce legislation for
the purpose of defining and delineating
the duties, functions and powers of the
Comptroller and Auditor General(5)]

(iv) “That the Demand under
the head Grants-in-Aid to States
be reduced by Rs. 100.”

[Manner in which grants-in-aid are
being utilised by States. (6)]

18 hrs,

Shri Prabhat Ear: Mr. Deputy-
Speaker, Sir so far as the Finance
Ministry is concerned, in a planned
economy, it has got the overall respon-
sibility for development and also
defence. For the budget, for the money
required, for the resources tapped,—
everything will depend upon the effi-
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ciency of the Finance Ministry, There-
fore, at this time of emergency, when
we are today being given a budget
which is extraordinary, we must
scrutinise the proposals. The hon.
Finance Minister himself agreeq and
he felt that it would certainly not be
easy for thhe people to accept these
proposals without a measure of priva-
tion on their part; there was hesitancy
even n the mind of the Finance Minis-
ter as to how the people wll react to
the heavy burden that is being imposed
by his budget proposals. Naturally,
when these proposals are made, when
the people have been given an jdea
as to what amount of sacrifice they
will have to make, it is essential to
scrutinise whether the Finance Minjs-
try itself has been performing or has
geared up or has moved its own
affairs in the manner which the Fi-
nanec Minjster wants, when he wants
the people to make secrifices,

In his budget papers, the Finance
Minister has made it clear that every
time the budgeted revenue expecta-
tions and the actual amounts received
vary and the Public Accounts Commi-
ttee also referred to this matter and
commented upon it. It is not a thing
which can be so easily explained
away. The hon. Finance Minister
while replying to the budget, if I
remember aright, said that after all,
his error is not on the wrong side;
that is, when he gives some estimate,
he collects more.

Shri Bade (Khargone): It ic past
6 O’ clock now. Are we sitting up to
6.30? We are not sitting up to 6.30.

Mr, Deputy-Speaker: Otherwise to-
morrow there will be only 5% hours.

Shri Prabbat Kar: It was agreed
that we will sit up to 6 O’clock, and
tomorrow up to 5 O'clock.

Mr, Deputy-Speaker: Up to 6.30 to-
day. Otherwise, tomorrow we Wwill
have only 5} hours. .
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Shri Bade: We agreed that tomorrow
there will be five hours.

Mr. Deputy-Speaker: It was agreed
that we shall sit till 6.30.

Shri Bade: It was not agreed.

Mr. Deputy-Speaker: That is what
the Speaker told me. He may take it
from me.

Shri Prabhat Kar: At least when this
thing was put to the House, we agreed
that we would sit up to 6 O'clock; not
up to 630. In fact, we also agreed
that we would sit up to 5 O'clock only.
Even then, the point wag raised.

Mr. Deputy-Speaker: If the hon.
Members want more time, we should
sit up to 6.30. Otherwise, the Mem-
bers’ time will be cut short.

Shri Prabhat Kar: When I started
speaking, T wag under the impression
that the House will go up to 6 O’clock
and sp I wanted to speak. Because it
was agreed upon.

Shri Bade: It was put to the House
and we all agreed that we will it up
to 6 O'clock only.

Shri Morarji Desai: May I say that
the Speaker had said that we will sit
up to 6307 If a few Members now
say the other way, the others will say
that we have lost the time. That is
the difficulty.

Shri Bade: We opposed it and the
Speaker said that it will then be five
and a half hours.

Mr. Deputy-Speaker: Today the
House will sit till 630. Otherwise
Members will not have sufficient time.
The few Members who are here will
be deprived of the time. I think we
should go on.

Shri Prabbat Kar: In that case, 1
would not have stood up at all.

Mr, Deputy-Speaker: There are
others ready to speak.
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Shri Prabhat Kar: I know that; I
wag under the impression that we are
sitting only till 6 O'clock.

If 1 remember aright, the Finance
Minister said that so far as the error
is concerned, it is on the safer side,
In a planned economy, at the time of
the emergency when we are putting
so many taxes on the common man
like compulsory deposit scheme and
so on, this type of error, i.e. the esti-
mates and the actuals varying to such
an extent cannot be taken in so light
a manner. I shall quote what the
PAC have said in their ninth report:

“The Committee recognise that
to deal with stresses, strains and
disparities arising in a process of
planned economic growth fiscal
measures have to be taken in the
course of the year which may not
be foreseen at the time of framing
the budget. Consequently there
may be variations. That gather-
ed the impression, however, that
by and large, the variations were
due to other factors, mainly, lack
of firm statistical basis and con-
servatism in assessment of re-
venue.”

This is a failure on the part of the
Finance Ministry. When you come
before the House with a deficit and
when you place before the House the
tax proposals in order to cover up the
deficit, if the revenue itself is more
than what is placed in the budget, in
that case relief to a certain extent in
the taxation can be given to the
poorer sections. The amount of deficit
financing which is peing proposed is
not the real amount of deficit finane-
ing, because jt is being found that
from 1956 onwards, every year the
revenue collection was much more
than what was the expectation in the
budget. Even in 1962-63, if you look
into the budget papers of that year,
you find that the revenue was sup-
posed to be Rs. 1380 crores, but the
revised estimates became Rs. 1500
crores. The actuals may be even
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more; when the actuals come, we will
know the exact position,

Shri Morarji Desai: The deficit has
increased.

for Grants

Shri Prabhat Kar: In that case, the
expenditure must have increased, Thig
is so far as the revenue side is con-
cerned. On the side of expenditure
also, it is being found that the ex-
penditure has been less than the ex-
penditure that was put forward in the
budget.

Shri Morarji Desai: That was not so
last time.

Shri Prabhat Kar: That was not so
last time, but I, do not know what will
happen this time. My point is, in this
emergency, when such a huge amount
of taxation is being imposed, it is the
duty of the Finance Ministry to place
before the House and the public the
revenue that the Government expects,
There may be some little variation
here and there, but the wvariation
should not be to such an extent. Also,
the expenditure that is foreseen should
be nearer to the actuals. This is not
done.

Therefore, Sir, as I was saying, when
the hon. Finance Minister wants every
month to gear up the organisation, so
far as the Finance Ministry is con-
cerned, their part is not played as it
should be either in a planned economy
or in the time of emergency.

The same thing about the question
of recovery of arrears. Here again
the Public Accounts Committee has
made a comment. They have said:

“The Committee are not satisfled
with this explanation. The Minis-
try's representatives  admitted
that in some casesdue to delayin
issuing recovery certificates, the
assets might have ben transferred
or concealed to a certain extent.
They trust that Central Board of
Revenue will exercise due vigi-
lance to see that all the necessary
step for recovery of Tax-demand
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are taken with sufficient prompti-
tude to avoid the arrears of Tax
being eventually declared as ir-
recoverable.”

Now, you know that there is arrears
of tax and from their the term
“effective arrears” has come, Some
of the parties from whom taxes are
due do not exist. If it is in the corpo-
rate sector they have gone into liqui-
dation and the assets could not be
recovered. The net result is that it is
a loss of revenue. I hold the Finance
Department responsible for this. That
is why 1 say that they are not properly
gearing up their administration in
tune with the emergency period.

I may also point out that the col-
lection of revenue is not being proper-
ly done. The pace of liquidation of
incometax arrears ig admittedly slow.
Time has proved that the present
system of collecting taxes through the
agency of the State Government is
largely responsible for such huge
accumulation. We have been saying
that there should be a central agency
for the collection of taxes. Now, so
far ag the responsibility is concerned,
it is largely given to the State Gov-
ernments and the colection is not pre-
perly made We feel that it should be
done, At least a beginning should have
been made. It was recommended by
the Tyagi Committee that there should
be a tax-recovery wing within the
income tax department. Furher, 1
would suggest that so far as arrears
and other things are concerned there
must be internal audit and so far as
collection iz concerned the machinery
should be geared up. ] may draw the
attention of the House again to a re-
mark made by the Public Accounts
Committee on page 6 of their Ninth
Report where they have said that the
arrears are almost constant in the
sense that it was Rs. 267 crores in
1956-57 and Rs. 253 crores in 1960-61.
They have said that they examined
and dealt with the above position of
arrears in the oollection of taxes in
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their Sixth Report, and in view of the
importance of the subject matter they
held further discussions with the re-
presentatives of the Minisry of Fin-
ance and they failed to satisty the
Committee.

Now, when we are talking of im-
position of these taxes I do not know
why the Finance Ministry’s tax col-
lecting machinery cannot be geared up
to that extent. I would say that here
again the Finance Ministry is not
living up to the expectation and ful-
filling its obligation which it should
at this time of emergency, when every
opportunity should be taken to mobli-
lise all the resources that we have got.

There have been cases of under-
assessment. Even on this under- '
assessment huge amounts have been
lost. Who is responsible for it. Again,
it is this department. There have
been two circulars in which no refer-
ence has been made, But a reference
has been made about it in the report
of the Public Accounts Committee. I
would like the hon. Minister to explain
this matter. When you ask the com-
mon people to make sacrifices T want
the Minister to explain the steps that
have been taken to mop up all possi-
ble resources and to gear up the tax
collecting machinery. Then they will
enthus the people with confidence and
will enable them to make sacrifices,
which you have been talking so much.
We have all agreed to increased ex-
penditure. TUnless these points are
clarified, there will be hesitancy on
the part of common men to agree to
such proposals and to bear the burden
smilingly, as the hon. Minister wants.

I will give one instance as to how
these things are being done. Take, for
instance, the gold control policy, So
far as we are concerned, we agree to
this policy but so far as the imple-
mentation of the Gold Control Order
is concerned, it has been done in such
a way that it has creatd a lot of diffi-
cultis for a large section of the people.
I am extremely sorry to say that the
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Finance Ministry has not sympatheti-
cally considered their problem. Only
the ohter day, there was a question
about the suicide by some goldsmith.
I was surprised to hear the answer.
The surprise was all the more becasue
the answer was by the hon. Deputy
Minister who was a lady. On this
question, I expected at least some
expression of sympathy for the per-
sons from the Govermment. The
question was whether the Minister
will be pleased to give the number of
suicides by goldsmiths. And what
was the answer? In the same old
British way, it was stated that no
precise information regarding the
number of suicieds by goldsmiths is
available, and although reports of
suicides have appeared in the press, it
has not been possible to ascertain
whether the suicides have been caused
solely or mainly as a result of imple-
mentation of the Gold Control Order

policy.

Ag I said, so far as the policy as
such is concerned, we support it, but
the way in which it has been imple-
mented hag caused untold suffering to
a large section of the people. I am
surprised at the callous way in which
they have been treated by Govern-
ment. I have some newspapers before
me which show their pitiable condi-
tion. Here is a paper, Jugantar, which
belongs to a member of the Congress
Party. The proprietor is a Minister.
There is another newspapers, Basumati,
of which the hon. Law Minister is
proprietor. There are pictures in both
these papers about the condition of
goldsmiths. There are deaths of gold-
smiths by suicide. The Chief Minister
of the State also had to interfere in
the matter. But, at he same time, I
am surprised at the callous way in
which the Finance Ministry is looking
into it.

I quite agree with the Government
when they say that people must bear
more burdens. We agree to the Gold
Control Order because we want to put
a stop to smuggling. But is this the
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treatment that should be meted out
to a section of the people who become
unemployed as a result of this policy?
The people are quite willing to bear
even additional burdens but not if
this is the attitude adopted by Gov=-
ernment.

Here I have got another point to
mention. On the 5th December, 1960
one gentleman, Shri Purnandranath
Tagore, wrote a letter to the Prime
Minister, suggesting some control on
gold, and his suggestion was referred
to the Finance Ministry., He made
some suggestions which, I find, have
been accepted by the Finance Minis-
try. Of course, there are one or two
suggestions of his which have not been
accepted by them. He has, for
example, suggested one uniform
marking system all over India based
on one standard. Another suggestion
made by him about 14 carat has been
accepted. Then he suggested a ceiling
on the gold content of all articles of
jewellery to be prescribed by legisla-
tion. I have seen his letter. In spite
of his making such suggestions in his
letter, which were commented by the
Prime Minister's Secretariat and refer-
red to the Finance Minister, which
have in fact been accepted partly by
the Finance Ministry, in spite of his
writing letters personnally to the
Finance Minister, not even an acknow-
ledgement of his letter has been made.

Shri Morarji Desai: What sugges-
tion? Whose suggestion?

Shri Prabhat Kar: It is the sugges-
tion of Shri P. N, Tagore. He belongs
to the Tagore family. My only point
is that the suggestion which has been
made about hall-marking which, ac-
coridng to him—and which I find—is
one of the good ways of finding out
smuggled gold is a suggestion which
the hon. Finance Minister should also
consider.

Shri Morarji Desai: There is
nothing new in it. I have been consi-
dering it from the very beginning.
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Shri Prabhat Kar: This is a sug-
gestion which had been made in 1960.
I do not think he will lose any of his
intelligence or ingenuity if he just
considered this matter which has been
pressed upon since 1960. There is
nothing wrong in it.

Shri Morarji Desai: It had been
under consideration.

Shri Prabhat Kar: This gentleman
does not know that you have consider-
ed it at all.

Shri Morarji Desai: He mneed not
know it.

Shri Prabhat Kar: ] think, that is
where the hon. Finance Minister
should at least change somewhat.

Shri Morarji Desai: Not because
you wigh it.

Shri Prabhat Kar: He knows that
the proposal was made in 1960 when
the hon. Finance Minister did not
think of gold control. At that time it
was sugge-stegi by him.

Shri Morarji Desai: I did.

Shri Prabhat Kar: There is no-
where in the proceedings of the
Parliament to show that the hon.
Finanze Minister has made a sug-
gestion like that. When a suggestion
is made which may not have been ac-
cepted fully, I do not know what is
wrong in saying, “I thank you”. There
is nothing wrong in saying that 1t
was suggested in 1960. It was given
to the hon. Prime Minister and it was
sent to the hon. Finance Minister.
Now he says that he was thinking
about it but there is nothing on re-
cord here to say that he had been
thinking about this matter.

Shri Morarji Desai: That is what
he thinks.

Shri Prabhat Kar: Really I never
expected this from him. At least I
know that he is a wvery straightfor-
ward person and I expected that in

APRIL 16, 1963

for Grants 10104

this matter he will be quite sraight-
farward and acknowledge it.

Shri Morarji Desai: I receive a
thousand letters like that. What am
I to do?

Shri Prabhat Kar: It ig not a
question of thousand letters, I think,
I have not been able to make my
position clear. A suggestion had been
made in 1960 for the first time for
the imposition of gold control.

Shri Morarji Desai: May I tell the
hon. Member that I have said in the
House also that {from 1958 I have been
considering this matter? He ig talk-
ing about 19607

Shri Prabhat Kar: I do not know
where it ig in the proceedings of the
Hosue that he was considering it since
1958. Anyway, I leave it at that.

Shri Morarji Desai: In the Consul-
tative Committee of which he was a
member.

An Hon. Member: He should know
1t.

Shri Prabhat Kar: So far as he is
concerned, he has nothing to do with
me or my party or anything. He is
a raja. What | wanted to say is that
when a gentleman puts forward a
suggestion and if it is accepted, he
should at least be thanked.

An Hon. Member: Who is a raja?
Shri Prabhat Kar: Shri P. N. Tagore.

This Gold Control Order according
it our information has not been
successful is bringing out the smug-
gizd gold. The purpose for which the
Gold Control Order was made and the
reasun why we had all agreed to it
was that it will bring out the smug-
gled gold. So far as the Gold Bonds
are concerned, I do not know what the
figure will be now but as I can under-
siand from the figures given upto tha
28th February, some Rs. 8 croreg worth
of Gold Bonds were sold. We do not
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know what the present position is. But
I am quite sure that the hon. Finance
Muuster will agree that he also is not
salisfied and that the purpose for
which gold control was imposed and
Lold Bonds were introduced, namely,
that smuggled gold would come out,
has not as yelL come about. Naturally,
ke will again have to think exactly
how this smuggled gold can be
brought out. I am quite sure that it
is nol hig intention pure and simple to
creale complications for goldsmiths
but that hig purpose is to bring out
s.nuggied gold so that foreign ex-
change can be saved and we may not
have any difficulty. It was for that
thut the Gold Control Order was
issued. That particular purpose has
not been served so far as the Gold
Control Order is concerned.

Again, this brings me to the question
of foreign exchange difficulties. As
vou know, there have been more cases
oi violation of foreign exchange con-
trol rules in the vear 1962 than in
1061, As I can understand from the
figures supplied by the Finance Minis-
try itself, the cases registered in 1961
were 1,941 and the number of cases
rogse to 3,034 in 1962.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Smnha): That shows an an improve-
ment of the department that they are
more vigilant.

Shri Prabhat Kar: I am saying that
s0 far as the vieclation is concerned. In
1962, 3,034 cases have been registered
and uptill now 720 cases have been
adjudicated upon. Still the position
is that there are so many cases which
have not yet been able to be detected
by the Ministry. You know exactly
what the procedures are. How do they
do? In that case again—the hon.
Minister may not get annoyed—if you
could kindly check these banks,
because these are the meang through
which these foreign exchange mani-
pulationg take place, and if you kindly
look into this matter, you will find it.
The hon. Minister ig nodding his head
meaning that it is not so.
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Shri Morarji Desai: When did 1
not?

Shri Prabhat Kar: You were just
saying, “No, no".

Now, I would like that he will
kindly be more vigilant so far as the
functioning of the banking institutions
is concerned, although, 1 know, he
will say that we are incorrigible, that
we will go on saying, nationalise the
banking institutions. It may be. But
I am quite sure that some day or other
the hon, Minister himself who has
promulgated this Gold Control Order
now—no doubt it is a revolutionary
step—will some day also agree to the
nationalisation of the banking insti-
tutions.

Shri Morarji Desai: Wait for the
day.

Shri Prabhat Kar: We shall be
waiting for days. There is no doubt
about it. But I would say, the sonner
you do the better it is because you will
be able to simply undo many of the
things—violations of rules and other
things.

Here I have got the record of a
Supreme Court cases wherein a Gene-
ral Manager and a Chairman of a Bank
have given evidence. Itis an optn
document. You could see what type
of things take place in the banking
institutions, How the manipulations
take place including the foreign ex-
change violations. Here is an evidence.
It is not a confidential paper. It is an
open document of the Supreme Court.
In spite of all these things the hon.
Finance Minister will not move and
proper steps will not be taken. It is
surprising. So far as the foreign ex-
change position is concerned—I do not
know—he will say that now, at pre-
sent, some restrictions have been im-

posed.

So far as the foreign travels are
concerned, I would like to bring to his
notice that even now there have been
quite a large number of amounts in-
volved here. It was in reply to a
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[Shri Prabhat Kar]

question that the amount was given
as Rs. 1 crore. I simply want to know
whether it [; for the business travels
alone thai ..ag been granted. What is
the amount of business that they have
been able to bring in? I can under-
stand it is worth spending Rs. 1 crore
if we get from outside quite a large
amount of business which will help
our foreign exchange position and our
difficult position. I would like to say
that so far as foreign exchange regu-
lations are concerned, there should be
an attempt to further improve the

position.

Now, today, there have been roughly
about 760 crores of rupees of foreign
loans that are outstanding. Just today
when the Ministry of Economic and
Defence Coordination was being
debated upon, it was pointed out that
many of our grants and loans are not
being properly utilised Now, it i
necessary, I think, that so far as the
loans and grants are concerned, the
Finance Ministry should have a dis-
cussion in the House as to how these
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things are not being utilised and what
portion of these loans and grants
remain unutilised, These various loan
amounts have to be repaid, and, there-
fore, it is necessary that they should
be utilised fully. The loans and grants
which we have got from the foreign
countries should not lie idle but
should be properly utilised and benefit
reaped out of them for the develop-
ment of our country’s economy. Since
this has already been discussed, I do
not want to go into it any further.

Mr. Deputy-Speaker: Will the hon
Member take some more time? He has
already taken about half an hour.

Shri Prabhat Ear: I shall take two
more minutes,

Mr. Deputy-Speaker: The hon. Mem-
ber can continue tomorrow.

18.31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 17, 1963/Chaitra 27, 1885
(Saka).



